interested parsons to fill up the post of R351stant InSpactor

Qdurt Noe 3.

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH : NEW DELHI,

Registration (0.A.) Ho. 1942 of 1988.

Karan Singh " evens Applicant.
| | Versus
Unieﬁ of India & others . ;...; Respondents.
' F U HRH

Hon 'ble K.5. Puttaswamy, v.C.
HOn'Dle Ajay Johrl, A.ie

(belivered by Hom. K.5. Putbaswamy, W...)

Applicant oy ori Ashok Aggarwal,
2. In this appiication wmade under ‘section 19 of the

Admlnlstratzua Tribunals Act, 1985 (Act), the applicant has

cnallanged tneﬁh office circular uwated 29.9.1988
(Annexure 'A' to the arlglnal application) issued oy the
Assistant manager (Adimn.).’ |

3. In the impugned Circular, the Assistant Manager

(Admn.) (HNA), has only inﬁited applications from the

Control (Inspecter).

4o Sri Ashok Aggarwal, learned couhsél for the  .—
applicant, contsnds that if the authofitﬁes are permitted

to complete thé action on thé basis oF"the impugned circular,
the applicant is likely to be reverted from the post of
Inspsctor,_he is now hdlding in-éursuance of the memorandum
dated 2.3.1987 (Annexure 'B' to the original application),

e Whatever be the validity of the impugned memorandum
on which we expresse ' no opinion at this stage, ADM or any
other authority has not terminatad the arrangement made in

the memorandum dated 2.3.1987. If that is so, the applicant °

cannot, at this §tage, Challenge the impugned memorandum. As




)

and .when an adverse order is made against the applicant,
it is undodbtédly open te him to challenge the adverse

order. But before that we sse no jusBification to admit

- this application or to pass any interim order.

6. In the light of the above observations we hold that
this .application is liable to be dismissed. ue accordingly

dismiss the application at the admission stage uithdut

notice to the respondents.

VICE-CHAIRNAN.

W @W%W
YEHBER (A). :

Bated: October 11, 1988.
PG.
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